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CP No. 33/2016: Upper Ganges & Ors

Parties are represented by their respective Counsels (in CP No. 33/2016
Connected with C.A 17 of 2016). Mr. Rahul Agarwal represented the petitioner
and Shri Bagri, Official Liquidator represented Central Government. The case is
taken up today for pronouncement of order. The reasoned order in detail is
dictated separately. From the material on record, the scheme appears to be fair
and reasonable and is not violative of any provisions of law nor contrary to public
policy.

All the statutory compliance has been fulfilled, Company Petition filed by the
Petitioner is made absolute in terms of prayer clause. Accordingly, the Company
Scheme annexed to C.P is approved and sanctioned.

Further a cost of Rs. 20,000/ - is awarded in favour of the Central Government
through the office of R.D toward legal expenses incurred which is payable by the
company within four weeks from the receipt of authentic copy of this order.

The petitioner company to lodge a copy of this order along with company scheme

to the office of ROC and also communicate the office superintend of stamp n:tf_jé}_?:_‘{

State Government, for the purpose of adjudication of stamp duty
within 60 days of receipt of this order.
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The counsel of the company may furnish a copy of draft order of sanction of
scheme as per the prescribed format (under Companies (Compromises,
Arrangement and Amalgamations) Rules, 2016 read with other rules) for scrutiny
and authentication by the Registry of this Tribunal.

The parties are directed to act upon as per this order and to take necessary steps
as per the provisions of Companies Act and Rules.

H. P. CHATURVEDI, MEMBER (JUDICIAL) g

DATED 02.03.2017
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